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Record of Proceedings

During the hearing, the learned counsel for the Applicant, PSPCL (in 1A No.
49/2023) submitted that THDC, pending adjudication of Petition No. 302/MP/2022, has
raised supplementary invoices dated 1.5.2023 and 7.6.2023 seeking payment of water
cess for Rs.13817817/- and Rs. 5679947/- respectively and had uploaded the said
invoices on the PRAAPTI portal with the trigger date as 16.7.2023 and 22.8.2023. He
also submitted that since the claims of THDC in the main petition, are yet to be finally
adjudicated by the Commission, the recovery of the said amounts from beneficiaries at
this stage is not in accordance with law. The learned counsel accordingly prayed that
the Commission may stay the said supplementary invoices raised by THDC and also
direct THDC to take down these invoices from PRAAPTI portal, pending final decision
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in the matter.

2. The learned counsel for the Respondents BRPL & BYPL pointed out that THDC
may not be permitted to raise invoices and upload the same in PRAAPTI portal, without
the final adjudication of the petition, by the Commission.

3. The learned counsel for the Respondent TPDDL adopted the above submissions
of PSPCL and BRPL.

4. The learned counsel for THDC, clarified that the invoices raised and uploaded in
the PRAAPTI portal, is in line with the interim order dated 12.7.2022 of the Hon'ble High
Court of Uttarakhand in the Special Appeal filed by THDC. In response, the learned
counsel for the Respondents BRPL pointed out that the Hon’ble High Court had only
directed THDC to commence payments of water tax dues from 1.8.2022, and there is
no direction for recovery of the said amounts from the beneficiaries.

5. The learned counsel for THDC submitted that since pleadings have been
completed by the parties in the main petition, which is listed for hearing on 19.7.2023,
the 1A may be listed along with the main petition (on top of the list) for final hearing by
the Commission.

6. The Commission, after hearing the parties, directed THDC not to take any
coercive action against the Respondents, till 19.7.2023. The Commission also directed
the listing of IA along with Petition N0.302/MP/2022 (on top of the Board) for final
hearing on 19.7.2023.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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